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O R D E R 

19.08.2019   We have noticed that the Appellant delayed the matter at the 

stage of the application filed under Section 7 of the I&B Code and the matter was 

admitted after more than 11 months had passed on the aground that Appellant 

(Corporate Debtor) is negotiating for settlement.  On 22nd July, 2019 again it was 

informed that they want to settle the matter, therefore, one opportunity was 

given to the Appellant.  For the said reason on 22nd July, 2019 we passed the 

interim order directing the ‘Interim Resolution Professional’ not to constitute the 

‘Committee of Creditors’ till today.  Today again, learned counsel for the 

Appellant submits that on the request of the Appellant, ‘Bank of India’ informing 

certain proposals, which has been accepted by the Appellant on 5th August, 2019 

and the matter is pending for approval before the higher authorities of the ‘Bank 

of India’, therefore, provisionally it stands settled.   
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However, in absence of any ‘Terms of Settlement’, we are not inclined to 

make any observation and for the reason aforesaid, we vacate the interim order 

- ‘not to constitute the Committee of Creditors’  and allow the ‘Interim 

Resolution Professional’ to constitute the Committee of Creditors’.   However, in 

the meantime, it will be open to the Appellant to settle the claim and bring it to 

the notice of the Adjudicating Authority who may pass the appropriate order in 

accordance with law.   

 The appeal stands disposed of with aforesaid observations.  No costs.  

 

 

[Justice S.J. Mukhopadhaya] 

Chairperson 
 

 
 
 

[ Justice A.I.S. Cheema ] 
Member (Judicial)       
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                              Member (Technical) 
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